1505 Written Answers

It is a fact that goods train No, 1173 waa
stopped by some miscreants between Bholi-
dih and Nimiaghat on 26-2-1968 and sgain
on 2-3-1968 when some villagers with the
help of temporary gangmen attempted to
commit pilferage but were prevented from
doing so by the timely action taken by
Rallway  Protection Force. 6 persons
including 2 gangmen were arrested and
Goywnmt Railway police, Gomoh have
registered a case under section 143379
Indian Penal Code in this connection.

' (c) Does not arise,

(d) Railway Protection Force pickets
were posted at Bholidih and Nimiaghat
Railway Stations,  Railway Protection Force
Escorts have been provided on goods trains
in the affected section.

EXPLOSION OF BOMB ON MUGHAL SARAI
StaTION

4497. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state ;

(a) whetherit is a fact that a bomb explo-
ded on & platform at Mughalsarai Railway
Station on the 7th March, 1968;

(b) if so, the number of the persons in-
jured and the loss incurred as a result there-
of;

(c) whether the matter has been investiga-
ted; and

(d) if so, result thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Due to explosion of a cracker, 2 persons are
reported to have sustained injuries, No
loss of property has however, been reported.

(c) and (d). Thecasc has been registered
by Government Railway Police, Mughal-
sarai on crime No, 95 dated 7-3-68 ufs 5/6
Explosive Substance Act. 2 persons have
been arrested so far. The case is still
under State Police inevestigation.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 1295,
DATED 20-2-1968 REGARDING
ASHOKA PAPERS MILLS LTD.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): While
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replying to Unstarred Question No.
1295 on 20-2-68, 1 had stated that the
Government of Bihar had decided to take
over the Ashoka Paper Mills Ltd. This
information was based on the earlier infor-
mation furnished by the State Government,
They have now intimated that they have re-
considered their earlier decision and have
decided on 13-2-68 that it will not be possible
foir r:hm to take over the Ashoka Paper
Mills. '

12.09 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DeEMAND FOR SOVEREIGN NAGALAND BY
LEFT CoMMuUNIST NAGAS

MR. SPEAKER: Shri Madhu Limaye.

SHRI NAMBIAR (Tiruchirappalli) :
On a point of order under rule 173.

As I have already pointed out in earlier
occasions, this matter is repeatedly coming
in when such motions are admitted. The
motion calls the attention of the Minister
to the demand by ‘Left Communist Nagas®
This, by implication, is scandalising a party.
There is no such thing as ‘Left Communist
Nagas’ in Nagaland. Why is it that repeatedly
such motions containing such 2 nomencla-
tures are admitted ? I want to ask this
question of you. There is no such thing as
Left Communist Nagas.

oft wy fomd ;gAY O w1 A A
Frqfaez qréf (wifees & )1 There is
no such thing as Left Communist Party
in Nagaland.

SHRI NAMBIAR: My submission is this,
that there is no party of left communists.

SHRI SONAVANE (Pandharpur): : On
a point of order.

SHRI NAMBIAR : Rule 173 says that it
must be a specific matter. He cannot put
it that way, Itshould notimplicate a party
which is a legal party in the country. (Inter-
ruptions)

_ MR. SPEAKER: Call attention notices
came not only from one gentleman, but at
least 30. Whether there is a party like that in
Nagaland or not, it is not the speaker's job
to find out, I have no agency in Nagaland,
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ot wy fermd (A7) : W FGA
afg 7 gz e a1
MR. SPEAKER: Not on his point of
order. The Minister will have to reply whatg
parties exists, what type of activity exists in
Nagaland. Therefore, it is not for me to
allow or disallow. In India there are so_
many new parties coming up. Who knows_
which Party comes in which State.

oft 7y forerd < TEF A A T A9 A
arErd & fou oF A g|@ F
IEa g A s Afew s
g

MR. SPEAKER : Do not raise any point
on that. 1 have given a reply on your be-

half also. You call the attention of the
Minister now.

st wy fowd : ST A 3 T@TE |

AW WEG . qg A A4 T faar
g

st wy femd : & frefafas afs-
T W% wga * favg @ A%
s feemar g -

et Fgfe Aemet ¥ g
YU TR FEOR  ATTAE AT AT a9
w foafad § s faepes @
TR T

SHRIMATI JYOTSNA CHANDA
(Cachar): I want a clarification.

MR. SPEAKER : If you also raise a point
of order, I do not know, but clarification 1
do not allow. You will help me by sitting
down.

SHRIMATI JYOTSNA CHANDA: I
also gave notice of a calling attention
motion.

MR. SPEAKER: Even after one year I
have to explain. Thirty calling attentions
came. The ballot was taken. Your name
did not come. How can I help it ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Speaker, Sir,
according to reports received from the
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State Government of Assam, one Bapute
Saikia of village Paninora, P. S. Titabar,
District Sibsagar, was apprehended on 6th
March 1968 when he was returning to his
village after receiving training in sabotage
and subversion from Naga Hostiles. Sub-
scquently thirteen others suspected to have
received similar training were also arrested.
One unexploded plastic bomb together with a
fuse wire was recovered from possession
of one of the arrested persons. A note
i book containing instructions about methods
of preparation and use of bombs and ex-
plosives was also recovered from possession
of another person. Further investigation is
in progress,
st vy foawd : sreww wgew, mE
TS SAAEAT T T ISTAT § FAF Srara
# a1 7 f& gg o1 97 Tfew faar aqr
IAF §§ AATE AT GT | TH GHT &0
& for Frat 393 97 &7 1A are fear
g1 W AR A FT NI W9z
e | 399 avAet Feafaee amma
3T, T8 U AT § | A" §OEEET
FEl IAE TG E | FANE, YO AR
OGS ATTEVE FT JIT, IEHT CF
quT N TG § I fes aw AR
7 I TE TS FFE | § FAA
QBT &) AT WG G §Y AR |
a8 § |G TG FLAT AT | gAY
Tg qX A ] a9 § qAT @ |
MR. SPEAKER : As to whether the

Government have information or not, I
cannot force them.

ot g ford : sremer wRYRa, wfwar
Farg ? Gar g a1 6T g fras ragan
T | IFF G4 A Afew far sw
& Tarq 7 a477 f5ar § AfFw ag o
s qg) faar | Y F w8 € 7
forr g2t ax I ot At T,
37 9 QAT 3 |

SHRI Y. B. CHAVAN : I can certainly
answer a question specifically pinpointed in
the supplementaries, but when a Calling
Attention notice is put in, referring to a
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certain  central fact, that central fact is
about the discovery of plastic bombs. . .

it wy forwd : ot 7t

SHRI Y. B. CHAVAN : Then you are
raising certainly a discussion on certain
political aspects of it.  1can certainly answer
the question if the hon. Member asks me.

st wy fomd : Afzw 7 0 & TR0
warg yfam |

SHRI Y. B. CHAVAN : About the
notice also, one has to find out the purpose
of the notice; the purpose of the notice was
to find out facts.

it wg femd @ 7 A wewer T AW
g

MR. SPEAKER : About the notices, 1
verified this morning. I myself was not
very sure about them. Different calling
attention notices had been given by different
hon. Members, and then each one had a
different emphasis. One gave emphasis on
Nagaland, another on Assam and so on.
‘The office naturally pooled all of them and
put that sentence here. Anyway, the hon.
Home Minister has answered it. Therefore,
I would now request Shri Madhu Limaye
to ask his question.

SHRI HEM BARUA (Mangaldai):
Sir, If all the calling attention matters are
made into bundles and then if it is decided by
ballot, 1 think that is wrong in the sense
that there are some calling attention notices
which are couched in a different language.
The emphasis of this is on left communists
but the left communists do not have
any unit in Upper Assam, and the demand in
relation to the present issue is for a sovereign
Assam and not for a sovereign Nagaland;
we gave that calling attention notice and it
was brushed aside.

MR. SPEAKER : I found the error there.
I did find out that error in the morning.
1 verified the calling attention matters also.
1 hope one will be careful and this would
not be repeated. 1 found it myself earlier
before 1 came into the House, We verified
also later on. Therefore, let us proceed
with this now. 1 did understand the mis-
'take which you pointed out just now.

SHRI HEM BARUA : Thisiserroneous.
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oft vy formd : srere AR, €W T
FALIN T qra arelr syferat aga
IqTAT Y TEY | AT F AT qaw 2,
adY §0rT 2T 7 afww Fa1 F o
w1 Ay q3 gAY ot amneve ¥ gETE
7 qrm fafE § 1 gvE A, g N
qT & QU I9ET § AT FT IAH
TRH AN B ITFAR AN B
w ¢ fr s fawewrdr ol #1
Tgrar A ®rg | gafem § g
AT AT E o qmr A § o
¥9 a3 w1 g0 AAFTr § w57 avg
% gfaqre, A" = & faasr s=21
I @IE, I AT GEA ETo TH AT
fag o= IF TeT A5 4 A7 IFA U
areat fAaga aet o7 faan v o7 s
frdtzs aw, vdz, o ST arfg 7
T9T F1 G711 T AET A CF {FAA F
AFTA | Fe7 97 fF qg BT AT T
g, §A9q 3T FTT HE T AE F
W\ 77 7 oAnfrew I9 Ay w=9i ad £
fo ot agr &t fowew €, @ efams
fara 2ot & aY< frar wreqm & g qEtae
TG F IAE A M1 7E E, FOFAE
AT H TR B O AAITAE AT EN
a4 AR AZ FT A I 7 ATE Fl
A9 A AAAT AGATE, HAT AfrEary
qEF A N7 w31 AIT ZFIN AT FgT AV
§ ¢feaitz a1 a5 A9z Feafre odf
ar arfeer gt 71 A 9979 AT § 9
I WX sqrw frEvar WwAr g

“The Assam State Committee of CPI
(Marxists) refutes the Parriot news
that some person arrested at Jorhat
allegedly for storing bombs etc. are
members of the party. We want
to state categorically thatnone of the
arrested persons is a member of the
CPl (Marxists).”

T WAy & |

+*The party has no unit in the area,
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as the only existing unit was dissolved
by the district committee some time
back for anti-party activity of its
members, who also were expelled from
the party. We want to make it clear
that the party has completely nothing
to do with these alleged is activities,
which are totally against the party’s
programmes and policies.”

ar Fezerfaer qEt & wamEe
9 ZATE T § AN OF AHA H AR
7@l & geg7 ¢, Ffwa oy avg Tww=-
F1Er 7 I9 |l &1 ger fean w4,
TAFT AT ¥ & {5 gAF1 o1 gy faan
T 1 g7 X e A g av fr ¥
F XA AT ¥R W F q@ (%
zfamiT w21 & a1 & &, forq Awt T
frcete femr a9 &, I7% A fE
@ F NI T a7 AT A9 { A
TF 73 A1 7A@ A gf, TA® (AG
TET FIAE FI0 I5 VAT & ITH
oY FET KT FATT FAG |

SHRI Y. B. CHAVAN : According to my
information, there is no unit of the CPI (M)
in Nagaland as such.

SHRI RANGA (Srikakulam) : Openly.

SHRI Y. B. CHAVAN : Of course,
openly. He can better ask that question.
But I will have to be rather very careful in
making my statement. But it is a fact that
persons who have becn arrested are being
interrogated——I am rather reluctant, but I
cannot be reluctant to this House; rather I
will have to be more cautious—and the
interrogation made so far has revealed that
some of the persons arrested had some
relationship with the CPI (M). Of Course,
1 have also come across this statement by
the CPI (M) that they have nothing todo
with this, But it is a fact that some of these
people had some relationship with the
CPI.(M) Some other people who were really
speaking organisers—at least two names
have been revealed to us and I would like
your permission not to reveal the names
here—they were the master-minds behind
these things and they also have some
relationship with the CPI(M). But the
matter is under investigation,
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Regarding the other aspect of the problem,
whether we have got any information about
the activities going on and the sources from
where these weapons are coming, etc.,
I would say that the Naga hostiles have
established contacts with China and some of
their members are in China today. I
think these weapons are coming from China.
Personally I do not have any doubt.

SHRI MADHU LIMAYE : Rockets of
French origin ?

ot quER T wg™ 47 a1 Ay
QA AT FE R A

it vy formd : g7AT § @ FaT ga

3T g & Ag IAmM, AR A®
Ffaim | A 9@F AT FIAA
Tro T AW fag S ¥ oF fragw fear
g1, ITTXZA A FE ANT S T | Aoy
#ZRa, gfam<i Fak 7 gw 1 yaw
AT =fzq

SHRIY.B. CHAVAN : You are referring
to a specific question asked here about one
rocket that was found. I remember as
Defence Minister 1 had answered that the
mark on it was a French mark. That is a
statement of fact.

sit vy fawd : az €17 & smarar ?
SHRI1 Y. B. CHAVAN : I am referring to
the present stituation and the present trend.
The bomb at present appears to be coming
from China. (Interruptions) .

SHRI JYOTIRMOY BASU : You are
allowing Mr. Chavan to toc his line very
picely. You are allowing this sort of calling
attention.. ...

SHRI HEM BARUA : The plastic bomb
is of Czechoslovak make.

SHRI Y. B. CHAVAN : These investiga-
tions are indicating that there are groups of
people in Nagaland and Assam who are
trying to get training in subversive activitics
and to get weapons through Naga hostiles
with a view possibly to raise a movement
ultimately for a separate Assam also. Itis
quite possible. We are quite aware of it and
we are taking action to prevent such things.

MR. SPEAKER : So far as allowing this
calling attention is concerned, every news-
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paper has published it and the contradiction
also has come that they do not belong to the
CPI (M). It is public property now. All
the newspapers have published it. If even
such things are not allowed by me, I wonder
what Icando. In acalling attention, only
the names that are printed are allowed.

If I allow even one hon. Member whose
name iz not there, all those who have not
tabled the Calling Attention Notice will get
up and I will not be able to resist. I wanted
to explain because you raised the point.
When it has been published in all the papers,
should not this House take notice of it?
What is it that I can do ? It is not as
though I created anything owvernight or
cooked up something against some party.

ot ofx T (70) : werw Wy,

oY et Fermd & et 0 AT A v

oft g faad : 77 qot1 qT——FTT ITY
F T TG 7 &, A TH! AW & AR
7 ayiq 3—fwa 3w %1 4, fFg meaw
¥ wrar g 7 war wERE A A T
TN T G 1@ d
o fafrse garer g&@r aw & X F B
Wrg--feaan &1 A foa aery
gamarg ?

SARI Y. B. CHAVAN : I generally give

my assessment of the situation. About
this particular bomb investigation is going
on.

ot werw wew (fEol feee) ¢
HSAA AT, TG TAG TIA A HTH
¥ §8 geard wet o 1< g way agi
T q #TH WY G TAr 9T, 9 GHG
agi & fray ot Nfafera aaa §—a2w
FAT & TG AT o THo Fro & »f
gAagAT Y Agi A3 —ITFA FT AR AA
q1, FWifE ANaTdr T IT F 5 TG
i, fe g7 aa ¥ fF NA N aifreara
¥ ex &, -0 A N-OF A AR
¥EW K WA/ WAF F ¥ fod
g g A M P §, @ F A
faofaal  # sawefr & w9
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afaa-iar & Fream & = F @
@ 1 37 vy qa 4F gweEsA A
TH 97T ®Y 71, T4 FE WILGT A IT HY
Hfcast 78 foar, o s Tz
92 § A foagd a § avit awTae
gal ¥ eT—Iregry e gfoear
M arfefrgs foe &, 98 & sow
93 T JATATE —

“But, according to official informa-
tion, the man who masterminded the
plot to seize power in Assam and set
up a sovereign Communist Govern-
ment with the help of hostile Nagas
and Pakistan is absconding. Heis a
member of the executive committee
of the Jorhat unit of the CPI (M) and
is believed to have banked on substan-
tial aid from foreign countries in
executing his plan of over throwing
the Congress regime in Assam and re-
placing it by independent Communist
rule. The bomb in question is stated
to have been supplied by Pakistan
through Naga hostiles for blowing
up trains.”

7z T fEE 138 gare ) fod
avY auTaTEEt 4 o9 g 1 @ faE
¥ AT 9T AT qge g o
7 7 § & am-giesey s 79
& F1 G @ § A frm-ave dw
F1 A ATNEYE F WA $ ARy
&, safed g 19 &7 7 w9 -
fefg #) @37 far & | |WTOg A
g fozo awg sww fagwy acal v
wgr A g @, F@i faRwl R,
amm @@, sasfre o N
uAIqEd 1L fae w1 o9A Sgwl w1
g FF & ford ol sgw ®) wrea &
99F F ¥ ol €7 THCH O 7T
@ §? afkag wa§ Ot e Al KT O
q & foag o o davarr o
AR ATEAE W & 39 w
AT ¥ ford TTETT WY T2 IS Y

g7
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SHRI Y. B. CHAVAN : As I said, Sir,
we are aware of certain dangerous trends
which are trying to assert themselves both in
Nagaland and Assam. We are also, as I
said, taking action to prevent them from
doing so. This particular thing that
was discovered and recovered was as a result
of certain steps the Government of Assam
had taken in that particular part. As far
as what happened in Gauhati is concerned,
I have replied that question at that time,
because particularly about those happenings
in Gauhati I had no evidence to make cer-
tain statements. When I make statements
I must make them on the basis of evidence
available to me. Naturally, the House
would then like me to prove certain things.
Therefore, I have always to make, if possible
under-statements.

SHRI N. R. LASKAR (Karim Ganj):
Sir, the entire country is concerned
about the activities of the Marxist Com-
munist Party. What they have done in
Naxalbari thcy want to repeat in Assam
Nagaland, Manipur etc. When these things
were done in Maxalbari information was
given in this House that they were sbread
out in Assam also, I do not think the
Government has taken enough precautions
to curb the activities of the Naxalbari-type
of Communists in Assam.

Coming to the question, if this is so, I
would like to know why Government have
failed up till today to arrest the main people
who are concerned with thesc activities.
‘We know the names of these people. Sir,
ifyou allow me, I can give the names..
(interruptions)

SHRI1 Y. B. CHAVAN : Some people
suddenly start absconding also, sometimes
out of fear and sometimes out of guilty
conscience. But I do not want to mention
the names of people who arc absconding at
the present moment. We are taking the
necessary Steps.

SHRI SRINIBAS MISRA (Cuttack):
It is reported that some of the persons arres-
ted are making confessions. It is further
reported that some documents have been
found out. Will the Minister please state
whether their confessions and the docu-
ments seized corroborate the report appear-
ing in the press?
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SHRIY.B. CHAVAN :I havemadea
statement like that. For the information
of the hon. Member I can also read it
aghin :
“A note-book containing instructions
about the methods of preparation and
use of bombs and explosive was also
recovered from the possession of
another person.”™

12.31 hrs.

PAPERS LAID ON THE TABLE
ANNUAL REPORT ON THE WORKING AND
ADMINISTRATION OF COMPANIES ATcC,
THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): I beg

to lay on the table:

(1) A copy of the Annual Report on the
working and administration of the
Companies Act, 1956, for the year
ended the 31st March, 1967, under
section 638 of the said Act.
[Placed in Library, See No. LT-
493/68].

(2) A copy cach of the following Annual
Reports for the year 1965-66,
under sub-section (4) of section 7 of
the Industries (Development and
Regulation) Act, 1951:—

(f) Development Council for
Automobiles, Automobile
Ancillary Industries, Trans-
port Vehicle Industries,
Tractors and Earth Moving
Equipments.

(if) Development Council for Focd

Processing Industries.

(iif) Development Council for Heavy
Electrical Industries.

(iv) Development  Council  for
Machine Tools Industry.

(¥) Development Council for Oils,
Detergents and Paints.

(vi) Development  Council  for
Paper, Pulp and Allied Indus-
tries.

(vif) Development Council for Tex-
tile Machinery Industry.
(viif) Development Council for Art-

silk Industry.
(ix) Development Council for Woo-
llen Industry.



